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INTRODUCTION

I, the Chafrman of the Estimates Committee having been
authorised: by the Commnittee, present this Repert of the Estimates
Committee on action taken by Government on the recommendations
contained in the Fifteenth Report of Estimates Committee (Fifth
Lok Sabha) on the Ministry of Agriculture (Department of Food)—
Directorate of Sugar and Vanaspati.

2. The Fifteenth Report was presented to Lok Sabha on the 17th
April 1972. ‘Government furnished their replies indicating action
taken or proposed to be taken on the recommendations contained in
that Report on the 28th November, 1972. The replies were examin-
ed by Study Group ‘E’ of Estimates Committee (1972-73) at their
sitting held on the 18th December, 1972.

3. The draft Report was adopted by the Estimates Committee
(1972-73) on the 20th December, 1972.

4. The Report has been divided into the following Chapters: —

I—Report.

II—Recommendations which have been accepted by Govern-
ment.

III—Recommendations which the Committee do not desire to
pursue in view of the Government’s replies.

IV—Recommendations in respect of which replies of Govern-

ment have not been accepted by the Committee.
V—Recommendations in respect of which final replies of
Government are still awaited.

5. An analysis of the action taken by Government on the recom-
mendations contained in the Fifteenth Report of the Estimates Com-
mittee (Fifth Lok Sabha) is given in Appendix IIL It would be
observed therefrom that out of the 50 recommendations made in the
Report, 46 i.e., 92 per cent have been accepted by the Government;

(vii)



(viii):

the Committee do not desire to pursue 2 recommendations i.e., 4 per
cent in view of Government’s replies; and 2 i.e;, 4 per cent recom-

mendations in respect of which final replies of Government are still
awaited.

New Drrur—110001 KAMAL NATH TEWARI,
December 23, 1972 <+ Chairman;

Pausa 2, 1894 (Saka) Estimates Comiifiee.




CHAPTER I
REPORT

The Estimates Committee ‘are’ glad to observe that the recommen-
dations contained in their Fifteenth Report (Fifth Lok Sabha) on
the Ministry of Agriculture (Department of Food)—Directorate of
Sugar and Vanaspati have been generally accepted by the:
Government.



CHAPTER H
RECOMMENDATIONS WHICH HAVE BEEN ACCEPTED BY
GOVERNMENT

Recommendation (S. No. 1 Para 1.6)

The Committee note with concern that sugar production has not
kept a steady pace but has been maintaining a trend of rise and fall
during the last ten years, on account of which the Government have
been revising their sugar policy from year to year by putting it
under control, semi-control and de-control. This indicates that there
is no long range policy in the matter of sugar production which may
be adequate to meet fully the internal demand and export require-
ments. The Committee are unable to understand how the Govern-
ment have been following so far an ad hoc policy on year to year
basis. They feel that this matter has been pending for a long time
and the question of formulation of a long range policy keeping in
view the future internal demand of sugar and also our sugar export
commitments, does not brook any further delay. They also feel that
the anomaly of fluctuations will not be solved unless the sugarcane
growers get a remunerative price for the cane.

Reply of Government

The Government have accepted the need for evolving a long
term sugar and sugarcane policy and have announced the steps al-
ready taken or proposed to be taken in this direction, in both Houses
of Parliament on the 29th August, 1972. A copy of the statement is
at Appendix—I.

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi O'M. No. H. 11011/2|72-Estt., dated,
28th November, 1972].

Recommendation (S1. No. 2 Para No. 1.18)

The Committee note that the present target of Fourth Plan for
sugar production is 47 lakh tonnes a year and to achieve this target
of production necessary additional capacity as well as expansion in
the existing units has been licensed from time to time. The licensed

2 .
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-capacity at the present moment is 52 lakh tonnes of which 37.5 lakh
tonnes have been established upto the season of 1970-71. The Com-
mittee also note that at the end of the Fourth Plan, the installed
-capacity is likely to be of the order of 45 to 47 lakh tonnes.

Reply of Government

The position as on the 1st August, 1972 is that licences have been
issued to the extent of 53.04 lakh tonnes and the installed capacity
in the industry is 39.07 lakh tonnes. Thus, there is a gap of about
14.0 lakh tonnes between the licensed capacity and the installed
capacity in the sugar industry. This wide gap is because of the
difficulties being experienced by the new sugar factories in raising
the share capital, procurement of plant and machinery especially
the critical equipment, procurement of iron and steel etc. Similar
difficulties are being experienced in the case of existing sugar
factories having licences for effecting substantial expansion. Efforts
are being made to solve the difficulties. However, it is estimated
that by the end of the Fourth Plan period (1973-74), the installed
annual sugar production capacity in the sugar industry may only be
of the order of 43 to 44 lakh tonnes, which would be less than the
earlier estimate of 45 to 47 lakh tonnes.

2. It is felt that additional licences should be issued during the
Fourth Plan Period to raise the licensed capacity from 53.04 lakh
tonnes to 56.0 lakh tonnes to enable an increase in installed capacity,
to the extent possible. This proposal is under active consideration
of an Inter Ministerial Committee.

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi O.M. No. H. 11011|2|72-Estt., dated,
28th November, 1972].

Recommendation (S. No. 3 Para 1.19)

The Committee agree with the view that the requirements of
sugar for internal consumption is expected to rise -considerably by
the end of the Fifth Plan period for which planning on a long-term
basis should be made from now onwards. In view of the usual lag
between licensing and establishment of capacity, licensing may have
to be done for higher target. Licensing can be purposeful only .if
the economic size of sugar factory is determined and uneconomic
units are expanded to economic size and for the balance of the
capacity, new units are licensed. The Committee have no doubt



that Government will keep in view the fact that the sugar produc-
ing States will be self-sufficient to avoid cross-movement of sugar.
They also note that while it is proposed to give new licences to es-
tablish sugar factories they have not come across any plan for cor-
responding increase in sugarcane production to match the installed
capacity. On the other hand, the figures placed before the Com-
mittee show decline in sugarcane acreage.

Reply of Government

The Government accept the need for a long term plan for meet-
ing the requirements of sugar for internal consumption. The target
for licensing of sugar units in the 5th Plan, will take into account,
the usual time lag for the fulfilment of licenses.

2. As part of a long term policy for sugar and sugarcane Govern-
ment have decided that science and technology will be pressed into:
service to increase productivity and raise the sucrose content of
sugarcane, apart from modernisation and expansion of capacity for
production of sugar. Groups of experts of different relevant dis-
ciplines will be set up to formulate suitable Plans in this regard.
The question of economic size of sugar factory under the present.
conditions will also be determined. Government agree that prefer-
ence will have to be given to the expansion of uneconomic units.

3. When granting licences for new sugar factories or for expan-
sion of existing units, the prime consideration is the availability of
adequate sugarcane, actual or potential. Care will be taken to see
that as far as possible, every region in the country is fairly self-
sufficient in sugar, to avoid cross movement of sugar.

4. The increase in sugarcane production can come both from in-
crease in area and the increase in per acre yield in the existing areas.
As the area is necessarily limited there is a strong case for increasing
the per acre yield of sugarcane. Both intensive and extensive culti-
vation of sugarcane is proposed to be taken up as a part of the long
term policy of Government.

5. The sugarcane acreage in the country follows a cycle within
limits, However, there is a steady increase in the sugarcane acreage
in the country, as the trough of each successive cycle is at a higher
level.

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi O.M. No. H. 11011|2|72-Estt., dated,
5

3 28th November, 1972].
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Comments of the Committee

The Committee would like to be informed about the specific

measures taken in regard to proposals contained in paragraphs 2, 3
and 4 of the aforementioned reply.

Recommendation (S. No. 4 Para 1.20)

The Committee also feel that a proper Technical examination of
-each application for a new unit and for expansion of the capacity
of an existing unit is called for and for this purpose the feasibility
of well equipped Cell for consultancy service is necessary. The
Committee need hardly stress that continuous attention should be
paid to modernisation of sugar mills in the interest of efficiency and
reduction in the cost of production.

Reply of Government

The establishment of a well equipped Cell for consultancy ser-
vice, in the Ministry as recommended by the Estimates Committee,
will be considered by Government.

2. Modernisation of sugar mills is essential for greater efficiency
‘and reduction in the cost of production. The Gundu Rao Commit-
tee on Rehabilitation and Modernisation had estimated the require-
ments at Rs. 90 crores and had suggested the creation of a revolving
fund, with contribution from Government and the sugar factories.
"The proposal was not accepted by Government due to the high cost
involved. However, the matter is being considered in view of the
urgent need for modernisation of old sugar machinery for increasing
sugar production, reducing the cost of sugar and for establishing the
sugar industry in the affected areas.

‘{Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi O.M. No. H. 11011|2|72-Estt., dated,
28th November, 1972].

Recommendations (S. No. 5 Para No. 1.36)

The Committee feel that the sugar was actually produced in the
fields and the factories only extracted it. The real producers of
‘sugar were the cane growers. The cane crop was a longterm com-
mitment for the grower who in all fairness deserved a remunerative
‘return for his produce. In years of short cane crop, there is in-
variably large scale diversion of cane from sugar factory areas to
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gur and khandsaries who offer higher cane prices resulting in low
production of sugar. The Committee note that while prices of every
commodity have arisen, the sugarcane price continues to remain the
same. The Tariff Commission (1959), the Sen Commission (1965)
and the Talwar Committee (1970) examined the question of pre-
mium in depth and all have come to the same conclusion that the
premium for better recoveries should be fixed on the basis of pro-
portionately and that the Government of India have not accepted
this principle. They also note that the decline in the total sugar-
cane area is 3.9 per cent but the area near the sugar factories is
7 per cent. Besides, there was also increased incidence of pests in
some sugarcane areas. With a view, therefore, to maintain steady
production of sugar, the Committee feel that it is essential that the
factories get sufficient supply of cane to produce the necessary
quantity of sugar which is possible only when the cane grower gets
a remunerative price of his cane.

Reply of Government

The Government accept this recommendation. Recently, the
minimum price for sugarcane for 1972-73 has been fixed at Rs. 8
per quintal linked to a recovery of 8.5 per cent with a premium of
9.4 paise for every 0.1 per cent increase in recovery over 8.5 per cent
in accordance with the principle of full proportionality. This
minimum cane price is definitely an improvement over the existing
minimum cane price of Rs. 7.37 per quintal linked to a recovery of
9.4 per cent with a premium of 6.6 paise for every 0.1 per cent increase
recovery over 9.4 per cent. As the Government have also to ensure
that there is a balance between the price of sugarcane and the prices
of other agricultural commodities, the basic minimum price of sugar-
cane could not be fixed still higher. However, in periods of shortage
of sugar as now existing the basic minimum price fixed by the
Government will only be a notional price, and the industry may
have to pay still higher prices for sugarcane in actual practice from
out of its extra realisations from the sale of 30 per cent of the pro-
duction of sugar allowed to be sold in the free sale market.

[Ministry of Agriculture (Department of Food), Directorate of Sugar

and Vanaspati, New Delhi O.M. No. H. 11011|2|72-Estt., dated,
28th November, 1972}
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Recommendation (Serial No. 6 Para 1.37)

The Committee are convinced that the internal demand of sugar
is going to be quite high in times to come and, therefore, it is im-
perative that a realistic assessment is made of both the internal and
the export requirements of sugar and in the light thereof plan tar-
gets are fixed.

Reply of Government

The Government accept this recommendation. The targets for
sugar production in the 5th Plan are being worked out, taking into
account all relevant factors, such as the rise in population, increase
in per capita consumption due to urbanisation, increase in the stan-
dard of living and other factors.

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi O.M. No. H 11011|2|72-Estt. dated
28th November, 1972].

Recommendation (Serial No. 7 Para 1.38)

In regard to distribution of sugar, the Committee would like to
recommend that every possible step should be taken to see that
sugar reaches, in adequate quantity and in time, the remotest corners
of the country in villages by ensuring monthly releases in time and
availability of wagons etc., and that it is available at all places at
reasonable prices.

Repiy of Government

The voluntary distribution scheme of fair price sugar, remained
in operation from 1-1-1972 to 30-6-1972. The Department of Food
were then releasing a total quantity of 3.25 lakh tonmes of sugar
every month. For the month of January and February, the factories
made available 60 per cent of the monthly released quantity at a
fixed ex-factory price of Rs. 150 per quintal and the balance 40 per
cent was allewed to be sold by them in free market. From March
onward the industry -also agreed to .make available 3.5 per cent of
the released quantity at the fixed price of Rs. 150 for meeting the
export requirements in addition to 60 per cent for internal consump-
tion. Thus, the percentage of fair price sugar in the monthly re-
leased quantity increased to 63,5 and the percentage of free sale sugar
was curtailed to 36.5. Under the statutory partial control, which
came into force from 1-7-1972, the percentages of levy and free sale-
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sugar in the monthly released quantity are being continued at the
same level. However, the quantum of release which remained at
.3.25 lakh tonnes for July was reduced to 3 lakh tonnes for Augusti
in view of the limited availability of sugar. Under statutory pare
tial control separate orders for levy, free sale and gate sale are
issued with validity for one calendar month,

2. The Press-note announcing the monthly release of sugar is
normally being issued by the end of the first week of the preceding
‘month. In the case of July release, however, the announcement
was made on the 15th June on account of the change in the sugar
policy which resulted in replacing the voluntary distribution scheme
by statutory partial control w.e.f., 1-7-1972. All the State Govern-
ments/Union Territories are informed about the factory-wise break-
up of their monthly quotas between the 7th and 10th of the preced-
ing month as far as possible. However, for the month of July, this
intimation was sent on the 19th June due to the change in policy
.as stated above, while for the month of August it could be sent on
12th July as the question of curtailment of the State Governments’
quotas had to be considered. The States in the eastern region viz,,
West Bengal, Assam, Manipur, Meghalaya, Nagaland, Tripura, etc,,
in whose case postal delays are apprehended, are informed tele-
graphically about the monthly quota and its factory-wise break-up.
Moreover, the local offices of the State Governments which have
telex arrangement are also furnished with the information and re-
quested to communicate the same to their respective States by Telex.
“This enables the State Governments to know the detailed factory-
wise break-up of their quotas for a particular month by about 10th
of the preceding month and gives them ample time (almost 3 weeks)
to complete the arrangement for the allocation of sugar among dif-
ferent nominee~ through the District authorities and arrange for
the lifting of the sugar from the factories from the 1st of the next
month,

3. Levy alloment ‘orders as well as free sale orders are issued to
the factories in time, so that these may reach them well in advance
of the commencement of the validity period. The Director (Move-
ment) of the Department of Food is also simultaneously ihformed
about the State-wise break-up of the levy sugar quota allotted to
‘each factory to enable issue suitably instructions to all railways con-
cernec_l for arranging tlmely and adequate wagon supply to the fac-
tories. For exveditiously movement of fair price/levy sugar, it wag
decided to accord priority ‘C’ for movement by rail, whereas the



despatch of free sale sugar by rail is permitted undgr prierity ‘D’.
Coples of the levy allotment orders are also endarsed to the Statiop
Master concerned for arranging the movement of levy sugar under
priority ‘C'. Whenever an intimation is received either from the
State Gavernments or the factories regarding any difficulty in getting
wagons, the matter is 1mmed1ate1y taken up with the Director
(Movement) of thls Department for 1ssumg sultably instructions to
the rallway authorities concerned to arrange adequate supply of
wagons for the despatch of levy sugar to the consuming centres dur-
ing the vahdlty perlod of the release orders

4. It may be added that, though the Central Government allots
monthly quotas of levy sugar to the various States, the system and
the scale of distribution of sugar to the public through fair price
shops have been left to be decided by the State Governments taking
into consideration the local conditions and customs. The State
Governments have, however, begn advised that the scale of djgtri-
bution of fair price/levy sygar should be such that nowhere jt is
more than 1 Kg. per head per month and less than 1 Kg. per family
per month. According to the information received from the State
‘Governments, sugar is distributed in urban areas against ration
cards /famx.ly cards issued by t};e pompetent au;hontaes of the State
concerned, whereas in ‘{he rural areas dlstpbuﬂon is done thrbu
the co-operatlve socxetied or Panchayats ‘'who " issue’ sugér agai st
Identxty Cards duly certlﬁed by the’ 'Panchayafs throuéh" ?"aréﬁie

5. Qn acoount of timely relepses of sugar by the D_ipsat.orqt,e ﬁn_si
-expeditious distribution thereof by the Sfate Governments among
their nominees, it has been possible to arrange for the lifting of sub-
stantial portion of the released quantity from the factories by the
nominees of the State Governments dyring the validity period of
the allotment orders. From the information furpished by the fac-
tories regarding despatches against the monthly levy quotas allotted
to the State Governments for March to June 1972, it is found that
the percentage of lapses to the monthly allotments are véry small
-and range from about'3.5 to 5.5 per cent. It may be added that these
lapsed quanhtles are subsequengly re-allotted to State Govern-
iments on recelpt of request from ﬁlem

6. As regards the price, under voluntary distribution scheme
Tactories were debyerfng the air rice sugar at "Hs. 150° er qumtal
for D-30 grade pxclusive of exc,zse duty n most laces consﬁmers
were getting sugar through 'fair price "}39;?; ugde‘r e v%;ul;‘tgry dts-
tribution scheme af al:goq.\t Rs 2 pe Kg, be ,Qctroi
3022 L.S.—72—2,
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tting levy sugar at about Rs. 2.10
rtial control which came into force
d to deliver the levy sugar at the

duty being higher they are ge
per Kg. Under the statutory pa
on 1-7-1972, factories are require

notified prices.

7. Some factories in Mysore, Andhra Pradesh, Uttar Pradesh,
Punjab, Bihar and Gujarat have recently filed writ petitions chal-
lenging the prices fixed for sugar produced in 1971-72 and obtained
interim orders from Courts permitting them to sell the levy sugar at
prices higher than those notified by the Central Government. This
has resulted in pushing up the prices of levy sugar and consequently
consumers will have to pay somewhat higher prices for the sugar
being distributed through fair price shops. This is, however, a tem-
porary phase and prices will stabilise as soon as final orders are
passed by the Courts on the writ petition.

[Ministry of Agriculture (Department of Food), Directorate of Sugar

and Vanaspati,- New Delhi O.M. No. H 11011|2|72-Estt. dated
28th November, 1972].

Recommendation (Serial No. 8, Para No. 1.39)

The Committee have noted that big farms in certain States
have been taken over by State Governments and that they are
still maintained in tact and have not been broken up and are still
growing sugarcane. The Committee hope that with the imposition
of land ceilings, in some States, it would be ensured that there is
no decline in sugarcane production.

Reply of Government

All the State Governments have been apprised of this recom-
mendation and requested to take necessary action accordingly.

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi O.M. No. H 11011]2|72-Estt. dated
28th November, 1972].

Recommendation (Serial No. 9, Para No. 1.40)

The Committee note that both the Sugar Enquiry Commission
(1964) and the Tariff Commission (1969) suggested the possibility of
extending the idea of buffer stock to gur also. The Tariff Com-
mission observed that Government should start purchasing gur when
its price falls below the floor price. It has not been found feasible
for Govermment to implement any scheme for fixation of support
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price for gur and operation of its buffer stock, as it has not been pos-
sible to evolve a cheap and effective method for storage of gur with-
out deterioration. The Committee suggest that National Sugar
Institute, Kanpur should intensify its experiments in onder to evolve
a suitable technique for storing gur without its suffering any dete-

rioration during storage.

Repiy of Government

* -t

Some research work was taken up at the National Sugar Ins-
titute in July, 1971 in connection with the evolution of an econo-
mical and improved method for the storage of gur in large quantities
without deterioration but the results obtained were not conclusive.
The formulation of a detailed scheme for carrying out investigations
in this regard is under consideration.

[Ministry of Agriculture (Department of Food), Directorate of Sugar

and Vanaspati, New Delhi O.M. No. H 11011]2|72-Estt. dated
" 28th November, 1972].

Recommendations (Serial No. 10, Para No. 1.59)

The Committee feel that the price of sugar cannot be considered
in isolation but has naturally to be linked with its cost of production
and the general price trend of other commodities in the country.
They agree with the view, that there is dissatisfaction amongst the
canegrowers as they are not getting proper return commensurate
with the high investment made in the cultivation of sugarcane. As
a result, the land is diverted from cane to other crops. Besides, the
regular supply of cane to the sugar factories is also affected because
of higher price of cane being paid by the gur and khandsaris. The
Committee note the Government's conteéntion that if the minimum
price of sugarcane is raised, it will set up a spiral of higher prices -
not only in sugar but in other commodities also, but they neverthe-
less feel, to keep stability in the sugar economy, Government should
fix a remunerative price for the sugarcane which only would guard
against diversion of area under sugarcane to other crops thereby re-
moving the grievance of the grower that he has been getting a raw

deal.
Reply of Government

The Government have noted the observations made by the Com-
mittee, and have notified a higher statutory minimum price for
sugarcane during 1972-73.
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[Ministry of Agricultuse (Department of Fond), Directerste of Bugar
mmd Vamaspati, New Dethi OM. No. H 11011j273-Estt, dated
26th November, 1073].

Recommendation (Serial Neo. 11, Fara No. 1.68)

The Committee fail to understand as to why Government have
not been able to collect data in spite of the recommendation made by
the Committee in this connection in para 19 of their Hundred and
Twenty-seventh Report (Second Lok Sabha) to the effect that an
assessment of the cost of production of sugarcane sheuld be made
early in order to fix the minimum priee of sugarcane to be paid to
the producers which was accepted also by the Government. They
fail to understand as to how in the absence of any reliable data the
Government have been, so far, fixing the minimum price of sugar-
cane. The Commitee, however, note that Government have since
launched a scheme to collect such a data which is expected to be
available in about a year’s time

Reply of Government

The Govermment regret the delay pointed out by the Kstimates
Committee. A comprehensive scheme has been launched by the
Government of India, in 1870-71 with a view to collecting data on the
cost of cultivation/produetion of principal crops in different States
on a continuous basis g0 as to facilitate the formulation of price
policy and it is being progressively extended. Under the scheme,
studies of cost of cultivation of different principal crops would be
taken up by rotation for a period of one year followed by study of
a sub-sample in the following years. Wheat, paddy, millet and
groundnut have been taken up for study during 1971-72 and 1972.73.
A detailed study of the cost of cultivation of sugarcane will be ur-
dertaken in the States of Maharaghtra, Tamil Nadu, Punjab and
Uttar Pradesh during the 1073-74 crop season. Because of the special
nature of sugarcane crop. which is a perennial one, and for which the
sowing starts much carlier than the erop season, arrangements are
being made to start *he collection of data even before the start of
the crop year 1973-74. In the meantime, the minimum price of
sugarcane will comtinue to be fixed on the recommendation of the
Agricultural Prices Commission, the Governments of the principal
cane producing states, representative association of cane growers
and sugar industry as hitherto. N

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi OM. No. H 11011)2|72-Estt. dated
28th November, 1972].
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Recommeondation (Serial No. 12, Para No. 161)

The Commiitee would also like Govermment to examine the
_suggestion to make coordinated arrangements for the supply of sugar-
cane in a particular area both for the purpose of ‘gur and khaud-
sari’ and ‘sugar’ whereby fluctuations in regand to the price of sugar-
‘cane from year to year resulting in large production in a particular
year followed by less production in next year could be avoided.

Reply of Government

The Btate Governments are at present reserving areas under
-sugarcane to ensure its adequate supply to the Sugar factories.
However, the question of diversion of cane to manufacture of gur
and khandsari in competition with sugar still poses a problem for
the industry particularly during periods of short production of cane.
As expleined in reply to the Committee’s recommendation No. 10,
the Suger Industry Enquiry Commission appointed by the Govern-
meht of India in September, 1971 is inter-alia required to study
the problem of large fluctuations in sugancane production and its
processing into gur, khandsari and sugar and to make suggestions for
- secufing stable conditions with a view to achieving a halanced deve-
lopmrent in these Selds.

An interim report on sugarcane price policy and stabilisation of
carre supplies to sugar factories has been submitted by the  Ceom-
mission on ‘the '28th August 1972, and is, under the examination of
the (overnment.

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi, Office Memorandum No. H.11011|2[72-
Estt.,, dated 28th November, 19721.

Recommendations (S. Nos. 13 and 14, Paras 162 and 1.83)

As regards the arreatrs of cane prices the Committee agree with
the view that it is highly -deplorable that there should be .any arrears
‘of palyment ‘of -cane prices, at-all. They .do not see any reason as to
why ‘when a raw material is purchased, its .price sholud -not be paid
promptly. They would like 1o recommend that some deterrent action
should ‘be taken against the defaulting factories to save the .interests
of the .poor canegrowers.

The Committee note that an arrangement has now been made
wwith the Reserve :Bank of India of maintaining a separate account
when they ‘make -advances to sugar factories For sugarcame only,
. which is 'to be ‘utilised for the purchase of sugarcane. Government
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may ensure that the progress of payment to the sugarcane growers is
watched by the banks from week to week during the crushing season
and twice a month during the rest of the season so that the arrears
do not accumulate. Some States have also taken measures for re-
covery of sugarcane arrears as recovery of land revenue but the
State Governments are not very rigidly enforcing it. The Committee
would like Government of India to ensure that these measures are
enforced rigidly so that the present arrears are liquidated early and
there are no arrears in future.

Reply of Government

The Government agree substantially with the observations of the
Estimates Committee. A close watch is being kept on the payment
of the cane arrears by the defaulting factories. As a result of the
various measures taken by the Government as already intimated to
the Estimates Committee, the arrears for 1971-72 season as on 31st
August, 1972 were brought down to 1.2 per cent of the total cane
price due as against 7.2 per cent of arrears on the corresponding date
of the previous season. The Central Government have addressed the
State Governments which had no provision in their statutes for re-
covery of arrears of sugarcane price as arrears of land revenue to
make the necessary provision. The Governments of Mysore, Tamil-
nadu, Pondicherry and Maharashtra have informed that enactment
of a suitable statutory provision is under their consideration.

[Ministry of Agriculture (Department of Food), Directorate of Sugar

and Vanaspati, New Delhi Office Memorandum No. H.11011/2/72-Estt.
dated 28th November, 1972].

Recommendation (Serial No. 15, Para No. 1.64)

They also recommend that the difficulty of factories in gettirig
loans from Banks against their sugar stocks may also be looked into
so that they are in a position to meet at least their liakilities of cane

growers and factory workers promptly.
Reply of Government

The Reserve Bank of India have issued instructions in April, 1972
to all scheduled commercial banks that in the case of stocks of sugar
earmarked for controlled distribution by the Government, the margin
on such stocks should be the same as obtaining prior to decontrol of
sugar on 25th May, 1971 (i.e. 10 per cent) and that in the case of
stocks of free sale sugar the minimum margin should not be less than
that applicable on 23rd September, 1971 (ie., 20 per cent).
[Ministry of Agriculture (Department of Food), Directorate of Sugar

and Vanaspati, New Delhi Office Memorandum: No. H.11011/2/72-Estt.
dated 28th November, 1972].
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Recommendations (S. Nos. 18 and 19, Paras 1.81 & 1.82)

The Committee note that licences to 11 industrial undertakings
for the manufacture of paper etc. had been issued and all of them
had to be revoked later on as none of them could establish the factory
for the manufacture of paper based on bagasse. The Committee
would like Government to find out the causes for this failure so that
some remedial measurers could be taken to help the industries to
manufacture paper, etc., from bagasse.

The Committee hope that the Sangli Cooperative Sugar Factory
who have recently been given licence for manufacture of newsprint
and paper from bagasse would succeed in establishing the venture
and that their example would be emulated by others. The Commit-
.tee would like Government to encourage manfacture of paper out of
bagasse for it would solve two problems, namely, paucity of paper
and putting the discarded bagasse to productive use.

Reply of Government

The Government have noted the recommendations of the Esti-
mates Committee and will strive their utmost to implement them.
The reasons for paper mills based on bagasse not coming up so far
are two fold, viz. (i) the reluctance of the sugar factories (a) to
switch over to the use of alternate fuel like coal and furnace oil
either because of its non-availability inadequate quantity on assured
basis in the case of coal or because of its high cost in the case of
furnace oil arising out of the higher incidence of excise duty and (b),
to modify the existing boilers, entailing heavy expenditure, to make
them suitable for using other fuels; and (ii) the paper industry be-
ing capital intensive, it was not in a position to attract fresh capital
for invesment, particularly as the paper prices have been pegged at
the level prevailing in 1962 in spite of its costs of production having

increased.

[Ministry of Agriculture (Department of Food), Directorate of Sugar

and Vanaspati, New Delhi Office Memorandum No. H.11011/2/72-Estt.
dated 28th November, 1972].

Recommendation (S. No. 20, Para No, 1.85)

1.85. The Committee would like the Natiopal Sugar Institute,
Kanpur to undertake intensive research to help the sugar industry
to make better use of the Press-mud in manufacturing high quality
cane wax which could be put in the market on coramercial basis on

a competitive price.
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Reply of Government

The Ndtional SuBstr Institute, Kanpur has already chvvied out
¥ome Wwork o the ektractfon of cine wax from the press mud on
léBoi'ét'mj' scale and is now arranging to carry out trials with a pilot-
platit under ihstallation. It is estimated that pdtential exists for
brodiicitg about 10 fo 15 tonhes of refined wax from the press-mud
of the supar factories,

The reﬁned wax can be utilised for various industrial end- -uses,
such as the faniifictire of Teather 4hd metal polishes, producton of
Forfiulations for Food preservations, wax-papers, cosmetics etc. The
cdst 8F production of refined wax may be roughly Rs. 10 to 12 per Kg.

The sugar industry is also being advised to conduct studles on the

preparation of cane wax from press-mud, so that this by-product can
be fully utilised.

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi Office Memorandum No. H.11011/2/72-Estt.
dated 28th November, 1972].

Recommendation (S. No. 21, Para No. 1.96)

The Coémmittee agreée with the view that all the sugar 1mportmg
eountries viz.,, US.A, UK., Canada and Japan are hxghly developed
and would nét like fo Take irregular purchases from countries wh1ch
fire Tiot Tégular and dependable suppliers. As such, India should take
all possible ‘steps to maintain 'tts exports a.nd to the extent posmble-
fhcredve the ‘exports in the Jong term interests of the - sugarcane
growers #rid sugar industry. The International Sugar Agreement is
‘valid wp to 1973 end efforts to get an increase in India’s Basic Export
Quotashould be made from now onwards. The Comrmttee also note
that with the decision of Britain to join the E.E.C. next _year the
quantum of India’s exports to E. E.C. would be a matter of fresh nego-
Hation 'ahd dgreemen.t with tHe ‘ehlarged ‘community in the light of
‘assurahces ‘giveh by them ‘to Developitig Comimonwealth Sugar Ex-
porting Countries, and hope that it would be possible to secure
through persistent efforts as large a quota as possible for export of
sugar from India. !

Reply 'of ‘Glovernment

The ‘Goversimént 'agree that all possible steps should be taken not
‘only to maintain, but to increase our exports of sugar to the extent
possible, in the long term interests of sugarcane growers and sugar
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;ndustry of the country. Accordingly, the Guvernment prepose to-
make serious efforts to ifcrease the Basic Export Quota wnder the
18A. and the export quota to the E&E.C. after Britein joins the
tbc to the extent the production of sugar and its consumption in
the country would allow.

[Ministry of Agriculture (Department of Food), Directorate of Sugar

and Vanaspati, New Delki Office Metriorandhim No. H.11011/2/72-Estt.
dated 28th November, 1972].

Recommendation (Serial No. 22, Para No. 1.101)

1.101. The Cotmmittee hote ‘that the National Sugar Institute,
Kénpur 1s "thﬁoninvg as a research institute at national level. As
‘the sugar Intdustry feels that a similar Institute in the South will be
Yeneficial, Government thay tonsider the feasibility of opening a re-
#earth Institute in the South or ‘at Teast help the Cooperative Sector
Yo set up such an Institution.

Regly of 'Governiment

'The Government do not consider it feasible to set up a research
Instltute in the South for Sugar Industry due to paucity of funds.

orts are bemg made to ppersuade the Industry to do so, with the

assistance available under a scheme of the Council of Scientific and
Industrial Research.

[Ministry 'of ‘Agficullturie (TRepartniefit of 'Food), Ditéctorsite '6f Sugar
wnd Vandspati, New Dehi Office Memorandum No. H.11011/2/72-Estt.
dated 28th November, 1972].
Rocomihedidution (Serisl No. 23, Para No. 1.110)

1.110. The Committee ‘agree with the view ‘that Irrigation plays

a very important part in-the production of sugarcane but it-is -beyond
the reach of the poor grower and that this vital facility has to be
and -should be provided by the -State ‘Governments -concerned. The
‘Committee regret to rnote that practically all the State Governmenits
collect money by way of tax on sugar and sugarcane but do not spend
even a fraction of that on the development work of sugarcane. In
‘regard to ‘supervision by the Centre over the sugarcame development
work in the ‘States, the Committee note that the Sugarcane Develop-
‘ment Directorate in the Ministry of -Agriculture is exercising super-
vigion over the activities of the State Agencies but do not appreciate
the line of thinking on the part of -some -State '‘Agencies that taxes
on sufar and sugarcane should be treated as yet -another source of
revenue and not much need be'spent by them-on sugarcane develap-
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ament programmes. They, therefore, strongly urge upon the Govern-
ment of India to take up this matter at a high level with all the State
Governments concerned and persuade them to take interest in the
developmental activities of sugarcane which will ultimately be to
their own economic advantage and add to them prosperity.

Reply of Government

All the States except Assam, Orissa, Rajasthan and West Bengal
are collecting cess/purchase tax on sugarcane and merging the same
with their general revenue. The question of utilisation of the cess/
purchase tax on sugarcane, for the development of sugarcane, was
discussed in the 4th meeting of the Indian Sugarcane Development
Council held on the 22nd August, 1970 which recommended that at
least 50 per cent of the total collections from cane cess/purchase tax,
be spent by the States on sugarcane development. Accordingly, the
State, Governments were requested to implement the recommenda-
tion. The subject was also discussed in the 5th meeting of the Indian
Sugarcane Development Council held on the 5th July, 1971. The
matter is being pursued with the State Governments, and is again
likely to be discussed in the next meeting of the Indian Sugarcane
Development Council expected to be held in September, 1972,

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi Office Memorandum No. H.11011/2/72-Estt.
dated 28th November, 1972].

Recommendation (Serial No. 24, Para No, 1.111)

1.111. The Committee are of the view that the most effective way
of tackling the chronic problem of sugar factories in U.P., Haryana,
Punjab, Bihar etc. is to develop and encourage cultivation of sugar-
cane of improved varieties which is high yielding and is disease re-
sistant. The Committee would like Indian Council of Agricultural
Research, the Sugarcane growing Research Institute, the State Agri-
cultural Departments, and Agricultural Universities concerned to re-
double their efforts to develop the requisite variety without delay
and after extensive field trials publicise the results and make avail-
able rates to sugar-cane growers in the interest of stepping up sugar
‘production and fetching higher prices for sugarcane growers. They
also suggest that Government mdy consider the feasibility of estab-
lishing a sugarcane breeding Centre for Northern India on the pat-
tern of the research Centre at Coimbatore.
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Reply of Government

The main difficulty in developing the quality and the yield of
sugarcane cultivation in the factory areas is not the want of suitable
varieties, but the non-adoption of improved field technology and the
recommended packages of practices on the part of the cane growers.
The research undertaken in the Sugarcane Breeding Institutes at
Coimbatore and Pusa (Bihar) has, enabled the evolution of a large
number of good varieties to suit the various regions. It has, how-
ever, not been possible to sustain any variety for a long-period, as
it was prone to attack by fungi and viruses. The process of evolving
new disease resistant varieties is, therefore, a continuous one. The
Indian Council of Agricultural Research has taken up this work on
an intensive basis under their All India Coordinated Sugarcane Im-
provement Project in collaboration with the Agricultural Universi-
ties and the State Departments of Agriculture.

It has not been found feasible to establish a separate Sugarcane
Breeding Centre for the Northern India owing to limitations of cli-
mate. The requirements of different regions in the sub-tropical belt
are however taken into consideration while the breeding programme
at the Sugarcane Breeding Institute, Coimbatore, is formulated, and
the seed material required by different States from specific crosses
is sent over for trial in the sub-tropical region for selection of the
suitable genetic line required for a particular area. The seed re-
quirements of everv sugarcane producing region, including those in
the sub-tropical belt are thus met.

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi Office Memorandum No. H.11011/2/72-Estt.
dated 28th November, 1972].

Recommendation (Sr. No. 25, Para No. 1.112)

1.112. The Committee note that the Indian Council of Agricul-
tural Research is seized of the problem of organising seed protec-
tion programme to eradicate diseases and increase the span of varie-
ties. The Committee feel that expeditious action in this regard is
called for as the production of cane cannot increase without heal-
thy seed of improved and lasting varieties.

Reply of Government

A proposal for implementing a three-tier-seed programme for
control of the seed borne diseases of sugarcane is under considera-
tion. This project which is estimated to cost about Rs. 24.00 lakhs
during the Fourth Plan period envisages three stages of seed pro-
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duction: the foundation seed 1(@iost yea), certified seed (2nd year)
and commercial seed (third year). The foundation seed will be
preduced by the Research Institute under the Indian Council of
Agﬁéuiﬂqrai Research while the other two stages will be looked
h‘ftfdr by State Agricultural Departments|Agricultural Universities.
It is ‘estimrated that from 10 hectares of foundation seed, thousand
%édtai‘es ‘of commercial seed will be available for distribution at the
ehd ‘of the third year. This seed material will meet the demands
‘of seed cane for planting in 10 thousand hectares.

{Mimistry of Agriculture (Department of Food), Directorate of
Suger and Vanaspati, New Delhi, OM. No. ¥ 11011[2[72-Estt,

dated 28th November, 1972].
Recommendation (S. No. 26, Para No. 1413)

1.113. The Committee also note that in respect of good varieties,
the availability of seed is limited. The Committee feel that it
should be ensured that there are adequate number of seed nurseries
near about sugarcane fields for supplying disease-free and nutri-
‘ent-rich seed ‘to the growers.

Reply of Government

The ‘State Governments have been apprised of this recommen-
‘@ation @nd requested to take necessary action accordingly.

{Mrwistry of ‘Agriculture (Department of Food), Directorate of
Sugar and Vanaspati, New Delli, OM. No. H 11011/2[72-Estt,
dated 28th November, 1872].

Recommendafion (Sr. No. 27, Para No. 1.11%)

1.114. The Committee would also like Government to examine
as to how ‘the pgor sugarceme ‘grower can get toan from Banks etc.
for purchasing fertilizers, seeds etc. in time and in sufficient quan-
tity.

Reply of ‘Government

‘On the advice of the Tndign Sugarcane Development ‘Council,
the Stite Governments were réquested to examine the possibility
of the factories standing 'surety in respect 6f the advances made by
commercial banks to the cane growers, .and to consider making
a specific provision in their Sugarcane ‘Supply and Regulation Act to
rénable the fatctories to .deduct the amount of loan “from the price
rof ‘cane supplied -to .them -8s is the .practice in :Andhra Pradesh. The
Blate ‘GoverNments have ginee initiated or :are initiating Trecessary
@mction -in *this segerd.



The matter is being purened, by the Pirectorate of Sugarcane
Development.

[Ministry of Agriculture (Department of Food), Directorate of
Sugar and Vanaspati, New Delhi O.M. No. B 11011|2|72-Estt,
dated 28th November, 1972].

Recommendation (S. No. 28, Para Na. 1.118)

1.118. The Committee note that sugar beet eulMivation has been
taken up in the Ganganagar Sugar Factory area in 197-71 and
that it will be processed for the first time in April-May, 1972. They
hope that with the experiment a new avenue will he gpened to pro-
vide additional raw material to the factories to produce
more sugar. The Committee would like Government to keen-
ly watch the result of experiment and if it is found viable and suc-

cessful, to encourage cultivation of beet on a large scale in the
'vicinity of sugarcane factories.

Reply of Government

Sugar beet cultivation in the Ganganagar Sugar factery area was
continued during the year 1971-72, but due to Indo-Pakistan conflict
in Decembher, 1971, proper irrigation and care eguld not be ensured.
‘The sugar beet produced during this year was enough only for 14
days. It would, therefore, be mnecessary to watch the performance
of beet cultivation during 1972-73 season before drawing any reli-
able conclusion in respect of the viability or otherwise of sugar beet
cultivation on a large scale in the vicinity of sugarcane factories.
However, the results of cultivation and processing of sugar heet in
the Ganganagar sugar mill will be kept in view while deciding to
introduce beet cultivation in other North-Western States.

[Ministry of Agriculture (Department of Food), Directorate of
Sugar and Vanaspati, New Delhi, OM. No. H 11011|2|72-Estt,
dated 28th November, 1972].

Recommendation (Sr. No. 29, Parag No. 1.121)

1.121. The Committee are unhapvny to note that pests and disea-
'ses continue to cause damage to the cane crops resulting in lower
recovery and also loss of crop in many cases. They would like the
Government to impress upon the Indian Counefl of Agricultural
Research, the Agricultural Universities and the National Laborato-
ries to allow high priority and intensify their research in order to
evolve measures to check this menacing problem. The Committee
would like Government to take effective measures to ensure that
sugarcane seeds which are susceptible to disease are not transferred
from one affected area or State to another.
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Reply of Government

The Indian Council of Agricultural Research is already seized of
the problem. Its proposal for implementation of a three-tier-seed
programme for control of the seed borne diseases of sugarcane is
already under consideration of Government. Besides, the Council
is preparing an integrated plan for control of pests using agronomic,
biological and chemial methods so that the problem of environ-
mental pollution arising out of chemical control measures will be
reduced to a minimum level.

[Ministfy of Agriculture (Department of Food), Directorate of
Sugar and Vanaspati, New Delhi, O.M. No. H 11011|2|72-Estt,
dated 28th November, 1972).

Recommendation (S No. 30, Para 1.124)

1.124, The Committee note the various natural causes for the is-
location of railway traffic and the remedial measures that are taken
by the Railways to remove them. They need, however, hardly stress
the necessity of making sufficient number of wagons available in
time for the movement of sugar from the producing areas to far
flung areas all over the country so that the sugar is available on
assured basis in all parts of the country.

Reply of Government

With a view to making sugar available at all places in time for
distribution to the public at fair price, the Ministry of Railways at
our request upgraded the movement of fair price|levy sugar w.e.f.
15-1-1972. Previously both fair price and free sale sugar were
moving in item ‘C’ of the Preferential Traffic Schedule. Since-
15-1-1972 fair price/levy sugar is being moved in item ‘C’ while free
sale sugar is moved in item ‘D’ of the preferential Traffic Schedule.

2. The Directorate of Sugar and Vanaspati is intimating the fac-
tory-wise break-up of the monthly quotas to the State Governments
about 20 days in advance, and levy allotment orders are being post-
ed to the factories about 15 days in advance. The copies of these
allotment orders are also endorsed to the Station Masters concern-
ed. These details are being simultaneously intimated to the Move-
ment Directorate of this Department, who in turn communicate the
movement programme for levy sugar to the concerned Zonal Rail-
ways in time even upto the level of Station Masters, so that there
is no delay in the commencement of movement. The State Gov-
ernments are also being advised from time to time to ensure that
delays in sub-allotment of the quotas to the nominees and in mak-
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ing financial arrangements by the State nominees with the con-
cerned sugar factories are eliminated, so that indents for wagons
are placed by the sugar factories in such a manner as would give
the railway reasonable time to expedite clearance of sugar traffic
within the validity period of the allotment orders. Whenever in-
formation about any bottleneck in rail movement experienced by
the factories is received in the Directorate of Sugar and Vanaspati,
the Director (Movement) of this Department is immediately reque-
sted to arrange for necessary assistance through the zonal railways
and the Ministry of Railways (Railway Board) for the expeditious
movement of sugar,

Sugar is a high rated commodity. The Railways are, therefore,
interested in moving the maximum possible quantity of sugar
in spite of difficulties at the transhipment (break of gauge) points.
The Director (Movement) of the Department of Food is bringing
the recommendations made by the Estimates Committee to the no-
tice of the Ministry of Railways (Railway Board) and the Gene-
ral Managers of the Zonal Railways with a request that the move-
ment of sugar (levy and free sale) may be arranged promptly by
the Railways, so that sugar is available on assured basis in all
parts of the country.

[Ministry of Agriculture (Department of Food), Directorate of
Sugar and Vanaspati, New Delhi, OM. No. H 11011|2|72-Estt,
dated 28th November, 1972].

Recommendations (Sr. Nos. 31 and 32, Paras 1.131 and 1.132)

1.131. The Committee are perturbed to note that in some cases
in eastern India trains are held up and wagons looted and in many
cases the wagon panels have been cut. This has been particularly
so in respect of foodgrains, sugar and other bagged consignments.
The situation regarding the number of claims paid by the indivi-
dual Zonal Railways during 1970-71 on account of thefts and pilfer-
ages of sugar consignments is 14,612, the amount claimed in sugar
claims pending on 1st November, 1971 is Rs. 78,30,019. The total
freight earnings and amount of compensation paid in respect of
sugar during 1970-71 is Rs. 7.14,70,000 and Rs. 1,05,64,000, respec-
tively which indicates a very unsatisfactory situation.

1.132. The Committee while noting that the Railways have al-
ready taken some measures to minimise thefts and pilferages in
transit, would strongly urge upon Government to take some drastic
measures to check such incidents specially in the Eastern, South
Eastern, Western and North East Frontier Railways where the
amount of claims is very high. ‘



Beply of Government

TFhe Railways are alive tg the problem of thefis apd pilferages
of sugar, foodgrams and other bagggd consignments. Steps have
been taken to combat this problem by intepsifying the security
arrangements and by escorting of trains by armed Railway Protection
Force personnel over vulnergble sections. The highest incidence of
claims on sugar traffic is in respect of wagons received at Kantapukur
on the Calcutta Port Commissioner’s Railway and on oilseeds traffic
.at Chitpur (Calcutta) on the Eastern Railway. As a result of the
preventive measures recently taken by the Eastern Railway, the ex-
tent of pilferage per wagon has come down considerably as will be
seen from the figures given below:—

Myath Sugar at Kantapukar Average Oil Seeds at Chitpur Average
shortage par wago. (ip Kilo- shortage per wagon (in Kij.o-
Bramy) grams)
197 1973 wn’ 1972
TFebruary s8s-9 319°S 778 240
.March 397:9 2421 657 462
Apuil & 20%:0 94 774

The Railways have been asked to conduct spgeial sfuddies in the

causes of thefts and pilferage and take appropriate preventive mea-
sures.

It hag to be appreciated that thefts and pilferage constitute a law
‘and order problem to tackle which, active assistance and cooperation
of the State Governments are required. Recently, at the instance of
the Minister for Railways, Joint Committees comprising Senior Qffi-
-cers of ghe State Governments. anal Raﬂway; gpd xe\pre;,entatxves
‘of Railway Tradg Un;ons have heen forn;eg at the State level to go
into the problem and devise ways and megns to check thetts and pil-
ferages. Likewise joint committees comprising of officers and work-
ers have been set up at jmportant goads ghgdg, m:,hxmt sheds,

etc., for enlisting the copperation of the staff in m.!pb@tmg the prob-
lem.

{Ministry of Agrieylture (Department of Food). Directorate of
Sugar and Vanaspati, New Dethi, O.M. No. H 11011|2|72-Estt,
dated 28th November, 1972).

Recommendation (8. No. 38, Para No. 1.37) "

The Committee agree with the view that the non-availability of
steel affected the mstallation of new sugar factories as well as ex-
pansion of the exnsting capaclty which ultimately affected the pro-
duction of sugar for internal consumption as well as for export pur-
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poses. The Committee would like Government to ensure that genu-
ine requirements for manufacture of sugar machinery as per Plan
commitments are met in time and in full.

Reply of Government

It is true that the non-availability of steel for the sugar machi-
nery manufacturers as well as the new sugar factories in adequate
quantities has been one of the main reasons for the delay in the ful-
filment of the licensed capacity in the sugar industry.

2. There is a general shortage of steel in the country. It is being
overcome by improving the production by technological improve-
ments, by ensuring, better industrial relations, better maintenance
etc. At the same time, a fairly liberal import policy is being followed
by the Government, particularly in respect of those categories of
steel, which are in short supply. The question of according a higher
priority for the sugar industry in the matter of allotment of steel,
is also under consideration. Every effort will be made by the Gov-
ernment to ensure that the genuine requirements of steel for the
sugar industry are met within the limits of the overall availability.

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi O.M. No. H.11011|2|72-Estt, dated
28th November, 1972].

Recommendation (Serial No. 34, Para No. 1.139)

The Committee hope that the Government will ensure that in
future sugar factories would, in the first instance, not charge more

than the authorised amount as earnest money.

Reply of Government

With the imposition of statutory partial control on sugar with
effect from the 1st July, 1972, it has been stipulated by a notifica-
tion issued under the Sugar (Control) Order that no producer of
sugar shall demand for receive any amount in excess of Rs. 15 per
quintal by way of advance prior to the despatch of the consignment
by rail in resvect of sugar released for controlled distribution.

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi O.M. No. H. 11011|2[72-Estt., dated
28th November, 1972].

Recommendation (Serial No. 35, Para No. 1.152)

The Committee note that the future of the sugar -indus-
try has been engaging the attention of Members. of Parliament who

3022 LS—72—3
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are anxious that the cane grower should get a remunerative price
for his produce, the factories should operate smoothly and the con-
sumer also get sugar at a reasonable price and that to achieve this.
goal it is imperative that the present uncertainty in this industry
must end as early as possible. They also note that Government
have not so far formulated any final views in this regard and ihat
they are awaiting the report of the Sugar Industry Enquiry
Commission which is looking into all the aspects of this industry in-
cluding the development and working of the Cooperative Sector.
The Committee, however, hope that the report of the Sugar In-
dustry Enquiry Commission would become available to the Gov-
ernment expeditiously to enable them to take early decision in the

matter.
Reply of Government

The final report of the Sugar Industry Enquiry Commission is.
expected to be submitted before the end of February, 1973. Mean-
while, having regard to the imperative need for augmenting the
sugar production during the ensuing years, and as a part of a well
conceived and properly integrated long range policy to bring about
a balance between the supply and demand of sugar, the Govern-
ment have taken the following important decisions for 1972-73.

(i) The minimum price of sugarcane should be raised to Rs, §
per quintal linked to a recovery of 8.5 per cent and below with a
premium of 9.4 paise per quintal for every 0.1 per cent increase in
recovery above 8.5 per cent in accordance with the principle of full

proportionality.

(i) The existing policy of statutory partial control of sugar
should continue but the percentage of levy sugar should be increased
from 63.5 per cent to 70 per cent (inclusive of export requirements).

(iif) The retail price of levy sugar should be the same through-
out the country and it has been fixed at Rs. 2 per kg with effect from:
1st October, 1972 to begin with.

As a part of long term objective, it has been decided:—

(a) to aim at improving sugarcane production both quantita-
tively and qualitatively;
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(b) to press into service science and technology to increase
the productivity and sucrose content in sugarcane,

(c) to build a sufficient buffer stock of sugar to provide against
fluctuations in production.

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi O.M. No. H. 11011|2|72-Estt.,, dated
28th November, 1972].

Recommendation (Serial No. 37, Para No. 2.15)

The Committee note that the Vanaspati is the single largest pro-
cessed food industry in the country after sugar and that the Sixties
have seen the virtual disappearance of public prejudice towards
Vanaspati a prejudice common to all substitutes to traditional items.

Reply of Government

The Government have noted the observations of the Estimates
Committee.

[Ministry of Agriculture O.M. No. H. 11011j2|-Estt., dated
28th November, 1972].

Recommendation (Serfal No. 38, Para No. 2.16)

'

The Committee, however, are constrained to note that occasional
scarcity in the availability of Vanaspati arises and the people are
not able to get the requisite quantity at reasonable rates. They.
therefore, suggest that Government may examine the reasons for
scarcity in detail and formulate a scheme whereby adequate quantity
of Vanaspati is available in the market at all time to the consumers.

Reply of Government

There is no real scarcity of vanaspati, as the installed capacity is
substantially higher than the demand for the product. Periods of
scarcity occur off and on due to the steep fluctuations in the prices of
vegetable oils and the unavoidable time lag in narrowing the gap
between the oil prices, and the correspording vanaspati prices,
leading to witholding of stocks and other mal-practices. A centra-
lised control on distribution of Vanaspati has been considered but has
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not been found possible. However, most of the State Governments
have, at the instance of the Central Government promulgated Vanas-

pati Dealers’ Licensing Orders, for ensuring greater control on the
vanaspati trade.

[Ministry of Agriculture O.M. No. H. 11011/2/72-Estt. dated 28th

Nov., 1972].
Recommendation (Sr. No. 39, Para No. 2.17)

The Committee have received some complaints that the consumers,
particularly the weaker sections, who want to purchase Vanaspati in
small quantities are not assured of full weight and contamination—
and adulteration—free Vanaspati. With a view to protect such con-
sumers from such mal-practices, research should be undertaken to
evolve suitable and economical packings of Vanaspati.

Reply of Government

Sale of vanaspati in loose form from bulk containers is specifically
intended to meet the requirements of the weaker sections of the com-
munity, who cannot afford the high prices of the product marketed
in small pack sizes. As regards-their obtaining full weight, absence
of adulteration etc.. these apply to other foodstuffs also. Strict en-
forcement of the Weights and Measures Act and Prevention of Food
Adulteration Act is the most suitable remedy.

The packing of vanaspati in suitable containers, whether tin or
high density polythene, have a minimum escapable additional cost.
The cost of plastic containers may be reduced to some extent, with

larger production and use of containers, provided the demand for
them also increases.

[Ministry of Agriculture O.M. No. H 11011/2/72-Estt. dated 28th
Nov. 1972].

Recommendation (Sr. No. 40, para No. 2.40)

The Committee agree with the view that oilseeds production has
not kept pace with the increase in demand and there was a shortage
of 2 lakh tonnes of oil and that the industrial demand for this com-
modity has been rising as the productjon of vanaspati, soap etc. is
steadily increasing. With growing self-sufficiently of cereals, demand
for supplementary foods like fats is expected to rise faster in futurfe.
They also agree with the view that oilseeds have been no agronomic
break-through and it had been a retarding factor in the growth of oil
production.
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Reply of Government

The Government have noted the observations of the Estimates
Committee. ’

[Ministry of Agriculture O.M. No. H. 11011(272-Estt. dated 28th Nov.,

1972].
Recommendation (Sr. No, 41 Para No. 2.41)

The Committee note that in view of the shortage of oilseeds and
oils, their exports have been restricted by Government for the past
several years. During 1970-71 exports of groundnut oil, raw and re-
fined, were allowed within the combined ceiling of 200 tonnes which
is stated to be a negligible figure having regard to the fact that in
1963-64, our exports of this oil had touched nearly 1 lakh tonnes.
The Committee also note that as a long-term solution to this problem,
efforts are being made by Government to maximise indigenous pro-
duction of edible oils, particularly groundnut as also to develop new
crops like soyabean, sunflower and oil palm. Steps are also being
taken to encourage increased crushing of cottonseed and rice bran,

and consumption of the oils so obtained by Vanaspati factories to =
larger extent.

Reply of Government

The Government have noted the observations of the Estimates
Committee,

[Ministry of Agriculture O.M. No. H. 11011/2/72-Estt. dated 28th Nov.,
1972].

Recommendation (Sr. No. 42, Para No. 2.42)

The Committee also note that the use of edible groundnut oil in
the manufacture of soap is being actively discouraged and that ac-
cording to the Directorate General, Technical Development, which is
looking after soap industry, this oil is not being used by the orga-
nised sector of the soap industry. Efforts are presently being made
to step up the production of cottonseed oil at a still faster rate than
in the past and to encourage its use in the manufacture of vanaspati
at still higher levels than hitherto, so as to do without further im-
ports of soyabean oil supplies of which, from the U.S.A., have in any
case been stopped at present.

Reply of Government

The Government have noted the observations of the Estimates
Committee.

[Ministry of Agriculture O.M. No. H. 11011|2|72-Estt. dated 28th Nov.
1972).
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Recommendation (Sr. No. 43, Para No. 2.43)

The Committee recommend that a crash programme should be
drawn up to have an agronomic break-through in the production of
oil seeds and development of new crops like soyabean, sunflower and
oil palm. Simultaneously production of cottonseed oil should be
stepped up and its use in the manufacture of Vanaspati ensured.

Reply of Government

The Government have noted the recommendations of the Estimates
Committee and have in fact already initiated action on those lines.
A statement detailing the steps taken in this regard is at Appendix-
11.

[Ministry of Agriculture O.M. No. H. 11011/2/72-Estt. dated 28th Nov.,
1972].

Recommendation (Serial No. 44, Para No. 2.49)

The Committee note that the Report of the Tariff Commission
has been submitted to the Government on the 3rd March, 1971 and
the report is under consideration of Government. The Committee
feel that Government should not take such a long time to take de-
cision in this regard and they suggest that the decision’ may be
expedited.

Reply of Government

The examination of the Report of the Tariff Commission on the
price structure of vanaspati has since been completed and a Reso-
lution setting out the Government’s decisions on the main recommen-
dations made therein was published in the Gazette of India on the
27th July, 1972. The delay in finalising a decision on the Tariff Com-
mision’s Report was due to its highly complicated nature, involving
consultation with other concerned Ministries as well as the Tariff

Commission.

[Ministry of Agriculture O.M. No. H. 11011/2|72-Estt. dated 28th Nov.,
| 1972].

Recommendation (Serial No. 45, Para No. 2.54)

The Committee note that India has been virtually cut off from the
export market ever since July, 1964 when exports were banned and
later allowed on restricted basis in the context of the oil shortage
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prevailing in the country and that during this period capacifyladdi—
tional capacity is understood to have been built up in many of the
importing countries. The Committee would, however, like Govern-
ment to examine this matter in a greater detail so as to export more
Vanaspati, with a view to utilise fully the existing capacity of the
factories producing Vanaspati.

Reply of Government

The export of vanaspati on the average is only about one to two
hundred tonnes per year, and that too, involving subsidy. The
surplus capacity of the industry is about 6 lakh tonnes per year, and
even a substantial export performance cannot significantly assist in
the full utilisation of the existing capacity of the industry.

The Government would, however, examine the question of in-
creasing the export of vanaspati further.

[Ministry of Agriculture O.M. No. H. 11011|2|72-Estt. dated 28th Nov.,
1972].

Recommendation (Sr. No. 46, para 2.61)

The Committee note that for certain oilseeds there had been some
break-through in producing hybrid varieties and some research is
being made in respect of other oilseeds also. They would, however,
like to recommend that concentrated and special effort should be
made to achieve the much needed break-through in this field early.

Reply of Government

The Government have noted the recommendations of the Esti-
mates Committee that a concentrated and special effiort should be
made to achieve a break-through in the production of hybrid varie-
ties of the different oilseeds. The Indian Council of Agricultural
Research has already sanctioned projects for intensifying researches
on groundnut, rapejmustard, castor, linseed, sesame, sunflower,
saflower and niger. These efforts have proved successful, and
improved varieties with high-yielding potential and of shorter dura-
tion have become available in almost all these crops, particularly
castor and rape|mustard and, to some extent, groundnut as well.

[Ministry of Agriculture O.M. No. H. 11011/2{72-Estt. dated 28th Nov.,
1972].
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Recommendation (Sr. No. 47, para 2.65)

The Committee note that the Ministry of Railways (Railway
Board) are trying to persuade the Vanaspati industry to create
storage capacity so that they release the wagons immediately on
arrival and also to book to consignees by name so that they could
be contacted to expedite release of wagons. The Committee suggest
that the Ministry of Railways should keep the matter under constant
review and augment their tank fleet if the traffic warrants.

Reply of Government

The Government have noted the recommendations of the Esti-
mates Committee and are pursuing the matter with consignors of
vegetable oil with a view to ensuring quicker turn-round of wagons.
Steps are also being taken for augmenting the tank-wagon fleet.

[Ministry of Agriculture O.M. No. H. 11011/2/72-Estt. dated 28th Nov.,
1972].

Recommendation (Sr. No. 49, para No. 2.74)

The Committee note that pursuant to the recommendations of the
Expert Committee greater reliance is now being placed on the latent
colourisation of Vanaspati with the use of sesame oil, through
systematic checking of Vanaspati samples, both at the manufacturer’s
and market stages. Besides, the provisions of the Prevention of
Food Adulterantion Act, 1954 have been tightened in 1964 and
deterrent punishment is now provided for violation thereof.

Reply of Government

The Government have noted the observations of the Estimates
Committee.

[Ministry of Agriculture O.M. No. H. 11011|2|72-Estt. dated 28th Nov.,
1972).

Recommendation (Sr. No. 50, para No. 3.5)

The 'Committee note the views of Government that the
merger of the Directorate of Sugar and Vanaspati with the Depart-
ment of Food may not further speed up the decisions and/or their
execution but there could, of course, be a marginal saving of expen-
diture on house-keeping jobs by such merger. Besides, the Staff
Inspection Unit had made a study of the work load vis-a-vis staff
position in the Directorate in 1964 and the implementation of the
recommendations of the Staff Inspection Unit which were implemen-
ted in 1965 generally resulted in reduction of the staff strength in
different sections of the Directorate. The Committee need hardly
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stress the utility and necessity of the work study vis-a-vis staff
strength afresh to lay down norms and quantum of output of work:
expected of every person so that there may be some economy, if
possible, and improvement in efficiency at various levels.

Reply of Government

A fresh work study to assess the work-load and the staff require-
ments of the Directorate of Sugar and Vanaspati has already been
taken up by the Staff Inspection Unit of the Ministry of Finance.

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi, O.M. No. 11011/2/72-Estt. dated
) 28th November, 1972].



CHAPTER 1IJ

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT
DESIKE TO PURSUE IN VIEW OF THE GOVERNMENT'S
REPLIES

Recommendation (Sr. No. 36, para No. 2.7)

The Committee note that at present there is a large excess in
installed capacity in the Vanaspati Industry as compared with actual
requirement and according to Government expectation at the end
of the Fifth Plan the capacity requirement is expected to rise to the
level of the present installed capacity. They feel that if any market
‘survey had been undertaken, this situation could have been avoided
and the huge investment made which is now lying in the shape of
idle capacity could have been utilised purposefully. The Committee
suggest that further licensing should be stopped immediately except
in backward areas and proper planning should be done before new
capacity is created to meet the future requirements of Vanaspati in
the country. They also recommend that vanaspati industry may be
encouraged to deversify their idle capacity inter alia to produce
hardened oil used for manufacture of soap. They would also like
Government to have this matter examined by an Expert Committee
which may also have representatives of the Directorate General.
'Technical Development and the Ministry of Industrial Development
as to how best the idle capacity could be utilised.

Reply of Government

The Government accept the recommendations of the Committee
that further licensing in vanaspati industry should not take place
except in backward areas, and that proper planning should be done
before new capacity is created to meet the future requirements of
vanaspati in the country.

As regards diversification of the existing capacity of vanaspati
industry, refined oil and industrial hard oil can be produced by the
industry. In the case of industrial hard oil, formal permission for
manufacture of such product has to be obtained by the producer
before doing so and such permission is being freely given to the
factories, subject to certain safeguards for preventing misuse of
such product for adulteration of ghee. The Government are also exa-
mining proposals to relax the existing safeguards, to some extent.

34
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The Government are of the view that there is no need for setting
up an Expert Committee specifically for considering this matter,
as the S. & V. Directorate functions in close coordination with the
D.G.T.D., regarding the development of oil and ml—based industries.

[Ministry of Agriculture O.M. No. H. 11011/2|72-Estt. dated 28th Nov.,
1972].

Recommendation (Sr. No. 48, para 2.71)

The Committee note that steps have already been taken by Gov-
ernment to meet the shortage of tinplates and that the Controller of
Steel is having meetings regularly with the producers as well as
important consuming sectors to see that the distribution in this
regard is reasonably rationalised. They also note that as a matter
of general policy, particularly regarding items of shortage, Govern-
ment allocate material to fabricators, and not to the consumers or
customers of the fabricated product. They agree with the view that
a solution of the problem would clearly appear to be that more pro-
ducers of vanaspati become their own fabricators of containers so
that the Department of Steel may have no objection to meet their
requirements in this regard.

Reply of Government

As the manufacture of tin-containers (unprinted) up to 18-litre
capacity has been reserved exclusively for the small-scale sector
since 24th February, 1971, large or medium-scale units, including
vanaspati factories, cannot ordinarily be permitted to set up plants
for fabrieating tin containers even for captive use. However, the
Government will consider applications for licence received from
vanaspati factories on merits.

[Ministry of Agriculture O.M. No. H. 11011/2|72-Estt. dated 28th Nov.,
1972).



CHAPTER IV

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE
COMMITTEE



CHAPTER V

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES
OF GOVERNMENT ARE STILL AWAITED .

Recommendation (Sl. No. 16, Para 1.75)

The Committee are unhappy to note that a valuable by-product
like molasses has not received due attention in regard to the storage
facilities and fixing of price. They, however, note that the price of
molasses has recently been increased by Government from 67 p to
Re. 1 per quintal for purposes of industrial as well as potable
alcohol. In view of the fact that potable &lcohol manufactured
from molasses fetches a considerable high price, the Committee
suggest that the sale of molasses for industrial alcohol may be fixed
at a controlled price and that for potable alcohol may be allowed
to be sold at free open market price. They also suggest that the
quantum of release of molasses for both these purposes may be
fixed at a suitable ratio keeping in view the requirement of alcohol
for industrial purposes in the country.

Reply of Government

The suggestions made by the Estimates Committee are being
examined in consultation with the State Governments.

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi, O.M. No. H. 11011/2/72-Estt. dated
28th November, 1972].

Recommendation (Sl. No. 17, Para 1.76)

In view of the fact that the Department of Food are responsible
for sugar industry as a whole and molasses are only a by-product of
sugar processing, the Committee strongly feel that it will be more
rational to transfer the control of molasses from the Ministry of
Petroleum and Chemicals to the Department of Food.

Reply of the Government
The recommendation of the Estimates éommittee has been noted.

The matter is under consideration of the Government,

[Ministry of Agriculture (Department of Food), Directorate of Sugar
and Vanaspati, New Delhi, O.M. No. H. 11011/2/72-Estt. dated
28th November, 1972].

NEw DEeLHI—110001. KAMAL NATH TEWARI,
December 23, 1972. Chairmn,
Pausa 2, 1894 (Saka). Estimates Committee.



APPENDIX I

(Vide S. No. 1)
Statement made by the Minister of Agriculture on the 29th August,
1972 in Lok Sabha regarding Sugar and Sugarcane Policy
Sir,

In the statement made by my colleague, Prof. Sher Singh, on the
9th August, 1972, he indicated that it should be possible for the Gov-
ernment to announce the new sugar and sugarcane policy for 1972-
73 before the session ends. I am now happy to inform the House
that, having due regard to the imperative need for augmenting the
sugar production during the ensuing years and the need for main-
taining a balance between the price of sugarcane and fhe prices of
other agricultural produce, and also keeping in view the recommen-
dations made by the Africultural Prices Commission, the State Gov-
ernments and other interested organisations, the Government have
decided that the minimum price of sugarcane for the1972-73 season
should be Rs. 8 per quintal linked to a recovery of 8.5 per cent, with
a premium of 9.4 paise per quintal for every 0.1 per cent increase
in recovery above 8.5 per cent in accordance with the principle of
full proportionately.

2. The Government have further decided that the existing policy
of statutory partial control of sugar should continue during 1972-73
season but that the percentage of levy sugar should be 70 instead
of 63.5 as now. The requirements of sugar for meeting the export
commitments during 1972-73 would also be met out of this levy. It
has been further decided that the issue price of levy sugar should
be the same throughout the country and that a scheme for the pool-
‘ng of rates should be worked out urgently by the Department of
Food.

3. As part of a well-conceived and properly integrated long-range
policy to bring about a balance between the supply and demand of
sugar within the next few years, the Government would aim at
achieving an adequate sugarcane production to meet the require-
ments of sugar, gur and khandsari manufacturers, and .the creation
of a sufficient buffer stock of sugar to provide against fluctuations in
production. The Government consider that it is essential to plan
for a qualitative and quantitative improvement in sugarcane produc-
tion combined with modernisation and expansion of capacity for pro-
duction of sugar. The imposition of a small extra Central cess on
sugar specifically intended for sugarcane development will be consi-
dered. Science and Technology would be pressed into service to
increase the productivity and raise the sucrose content in sugarcane.
Effective steps would also be considered to make it possible for the
factories to crush sugarcane for about 200 days during the year by
organizing the necessary research and development effort along with
effective extension: work.
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APPENDIX II
(Vide S. No. 43)

Note on Special efforts being made to increase oilseeds prbduction
by Central and State Government during the remaining years
of the Fourth Plan,

1. Production targets and strategy

Oilseeds are grown over an annual area of 15.0 million hectares
which constitutes about 10 per cent of the total cultivated area in
country. There are five major oilseeds and amongst them, ground-
nut is the most important, occupying an area of 7.3 million hectares.
These two crops are followed by sesamum, linseed and castor, their
respective areas being 2.6, 1.7 and 0.4 mllhon hectares.

A production target of 10.5 million tonnes of oilseeds has been
fixed for the Fourth Plan and in order to achieve the target, the
strategy laid down was as follows:—

(1) Adoption of the package approach in large areas under
assured rainfall and irrigated conditions where rapid re-
turns could be obtained.

(2) Extension of irrigation facilities resulting in maximum
returns.

(3) In view of the limited land resources, emphasis on in-
creasing the production from the existing area by:—

(a) Utilising the available land, particularly in project
areas, to the maximum extent possible through multi-
ple cropping patterns taking advantage of the short-
duration, high-yielding varieties of oilseeds;

(b) Replacement of existing varieties of oilseeds with high-
yielding varieties responsive to fertxhsers and irriga-
tion.

(4) Adoption of moisture conservation and other dry-farmmg
practices in scarce-rainfall areas with a view to minimise
the fluctuations in production of oilseeds in general and
groundnut in particular.

39 .-
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(5) Promotion of the -cultivation on non-traditional oilseeds
like soyabean and sunflower.

Within the frame work of the strategy laid down, the work of
«oilseeds development was carried out during 1969-70 t¢ 1971-72 main-
ly through the implementation of the following schemes:

'CENTRALLY-SPONSORED SCHEMES:

(i) Maximisation of groundnut production.

(ii) Demonstrations with short-duration, high-yielding varie-
ties of castor.

+(iii) Development of castor in Andhra Pradesh.

(iv) Demonstrations and mass plant protection on rape-mustard
(v) Niger demonstrations.
(vi) Soyabean and sunflower demonstrations.

‘(vii) Development of soyabean.

‘STATE SECTOR:

(i) Package programmes/Intensive cultivation on groundnut,
rape-mustard, sesamum and linseed.

(ii) Stabilisation of yields of groundnut and rape-mustard in
scarce rainfall areas.

(iii) Double cropping of groundnut, rape-mustard, sesamum
and linseed.

II. Progress during 1971-72

Some of the notable achievements during 1971-72 due to the im-
»lementation of the above-mentioned schemes are:—

(i) Extension of package approach over an area of 22.85 lakh
‘hectares of groundnut.

(ii) Replacement of the long-duration varieties of castor with
short-duration high-yielding variety “Aruna” in 22,000
hectares in Agxihra Pradesh.

.(iif) Organising mass plant, protection measures over an area
of 91,000 hectares. '
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(iv) Extension of irrigated groundnut over an area of about 5
lakh hectares,

(v) Extension of soyabean cultivation over an area of 32,317
hectares.

(vi) Stabilisation of yields of groundnut in scarce rainfall areas
in 339,749 hectares.

(vii) Extension of sesamum-tobacco rotation in Andhra Pradesh
over an area of about 35,000 hectares.

As a result of the efforts made both by Central and State Gov-
ernments, the oilseeds production has been increased to 91,87 lakh
tonnes during 1970-71 as against 68.4 lakh tonnes during 1968-69.
The preduction during 1971-72 is expected to be below the target
of 95.0 lakh tonnes because of the unprecedented drought in parts
of Andhra Pradesh, Maharashtra and Mysore, which resulted in loss
of groundnut crop over a large area. The production of other oil-
seeds during 1971-72 is expected to be on par with the production
level of 1970-71.

III. Outlook for 1972-73 and 1973-74

In the remaining 2 years of the Fourth Plan, the package pro-
gramme of groundnut is anticipated to cover an area of about 32
lakh hectares. The area under Aruna castor is proposed to be ex-
tended to 100,000 hectares and the organisation of mass plant pro-
tection campaign against aphid in rape-mustard pursued with grea-
ter vigour.

Apart from these, the following special efforts would maKe a
contribution to the growth in production of oilseeds:—

(i) Soyabean:

Under a Centrally-sponsored scheme for soyabean development,
which has been implemented in four States, viz.,, Gujarat, Madhya
Pradesh, Maharashtra and Uttar Pradesh since 1971-72, it is pro-
grammed to cover an area of 72,000 hectares in 1972-73 and 200,000
hectares by 1973-74 as against the original target of 400,000 hectares.

The difficulties in reaching the target are:

(i) Non-availability of a suitable variety for inter-cropping in
cotton which is the major plank of programme in Maha-

3022 LS—72—4.
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rashtra and Gujarat and mosaic-resistant variety for the
northern States.

(ii) High cost of certified seeds.

(iii) Problem of low germination of seeds under field condi-
tions.

(iv) Slow pace of development of the protein-food industry to
utilise the protein-rich meal which could help in estab-
lishing a remunerative price for soyabean.

The salient features of ‘the scheme are as follows:

' 1. 100 per cent cost of the staff, provided as per fqllowing pattern.
in. the scheme is met by the Government of India:—

(i) One Assistant Director (Class-II) for each State.
(if) One Agricultural Assistant for every 5,000 hectares.

(ili) One Fieldman for every' 1,000 hectares.

2. 25 per cent subsidy on the cost of improved seed, subject to a
maximum of Rs. 60 per quintal for the first year, i.e., 1971-72,

3. 25 per cent subsidy on the cost of plant-protection chemicals
and hand operated equipment.

4. Financial assistance to the extenf of Rs. 500 per hectare to
meet the cost of inputs for demonstrations.

5. Credit to the tune of Rs. 500 per hectare to cover the cost of
inputs would be provided for 25 per cent of the area through Govern-
ment channels and for 75 per cent of the area through co-operative
and Commercial Banks.

(ii) Sunflower:

Preliminary trials conducted by the Indian Council of Agricul-
tural Research revealed that Russian varieties of sunflower (con-
taining 45-47 per cent oil) imported from Soviet Union can be
cultivated successfully in the country, particularly in the
southern States where climatic conditions are favourable for the
crop being raised throughout the vear. These trials were followed
up through demonstrations under a Centrally Sponsored Scheme
during 1971-72 with the object of gathering supplementary infor-
mation as to the performance of varieties in different seasons and
on different soil types. Based on the results of the demonstrations,
the Government of India have sanctioned a Centrally Sponsered
Scheme for sunflower development for introducing the sunflower



crop over an area of 160,000 hectares during 1972-73 and 350,000
hectares by 1973-74 in the following States:

State Covcrage target' (hectares)
1972-73 1973-74
Tamil Nadu 80,000 . 1,50,000
Andhra Pradesh ‘40,000 1,00,000
Mysore 40,000 60,000
Others —_— 40,000
1,60,000 3:50,000

The salient features of the Centrally-sponsored Sunflower
Development Schemes are as follows:

(i) - Supply of Minikits:

Supply of good-quality seed, properly treated with fungicides,
together with a note on the techniques of cultivation of the crop
is pre-requisite for the successful introduction of a new crop like
sunflower. To achieve this objective, minikits containing seed
sufficient for this objective, minikits containing seed sufficient for
half hectare along with seed dressers and the package of practices
will be supplied free of cost to the farmers. The cost of the
minikits will be borne by the Government of India upto a ceiling
of Rs. 18|- per half hectare.  During 1972, minikits would be
suppl’ed to the entire targetted area.

(ii) Demonstration:

With a view to acquaint the farmers with the scientific methods
of cultivation of the crop for realising high yield, and also to
demonstrate the suitability of the crop for multiple cropping pat-
terns, large-scale demonstrations would be laid out over 1,500
hectares in areas to which the crop is being extended. An amount
of Rs. 300|- per hectare is provided to meet the cost of demonstra-
tions.

(iii) Fertilisers:

The Department of Agriculture would supply fertilisers on
credit under the Intensive Manuring Scheme, to those eligible
under their rules.

(iv) Staff:

Special staff to look after sunflower development work will
be provided to the States to the extent possible, keeping in view
the staff already available under other special programme for ail-
seeds.
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III. Development of irrigated groundnut areas:

An integrated development of cotton and oilseeds is envisaged
under the various major irrigation projects in the country.
Efforts are being made to bring about 8 lakh hectares under irri-
gated groundnut particularly in the southern States as a summer

crop, which is expected to boost groundnut production by about 6
lakh tonnes.

Other resources:

In addition to increasing the availability of vegetable oils
through raising the production of cultivated oilseeds, other re-
sources like oil palm and cottonseed are also being explored.

I. Oil Palm:

Two projects for raising oil palm plantations have been taken
up in Kerala and Andaman and Nicobar Islands: —

(A) Project for raising 2,000 hectures red oil pelm Plantation in
Kerala:

This project, under which 2,000 hectares of oil palm are to be
raised in Kerala, was earlier included in the Fourth Plan of Kerala
State. It was proposed that it should be run as a Central Sector
Scheme on account of the financial stringency experienced by the
State Government and the national importance of the project. The
Planning Commission, at its meeting held on 4th January, 1972,
considered this proposal and inter alia concluded as under:—

“The Oil Palm plantation in Kerala may continue to be with
the Kerala State Plantation Corporation but the requisite
assistance for future development of the plantation may
be provided by the Centre. The possibility of provid-
ing this assistance in the form of Centre’s participation
in the equity capital of the Corporation or a separate
subsidiary under the Corporation may be explored by
the Ministry of Agriculture with the Government of
Kerala”,

According to the Project Report (which has already been sub-
mitted to the Planning Commission and considered by it), the pro-
ject is estimated to cost Rs. 27.1 million, split up into IV Plan—
Rs. 13.084 million and V Plan Rs, 14.013 million.

(B) Project for raising 2,400 hectares of Red Oil Palm Plantations
in Andaman and Nicobar Islands—Central Sector Scheme:

A- project for raising a 2,400 hectares plantation in a phased
manner in the Little Andaman Island has been approved by the
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Planning Commission. The site for the plantation has been select-
ed by a team led by the Deputy Director (Non-edible Qils), Direc-
torate of Oilseeds Development. As recommended by the Plan-
ning Commission, the project is to be initially organised on depart-
mental basis (by the Andaman and Nicobar Islands Forest Depart-
ment)  but should be eventually handed over to a suitable corpo-
ration. The total capital requirement of the project is estimated
at Rs. 43.215 million, split up into IV Plan—Rs. 6,608 million, V
Plan—Rs. 32.556 million, VI Plan—Rs. 4.051 million.

II. Cottonseed Oil:

Minimum usage of 10 per cent of cottonseed oil in vanaspati
manufacture has been made compulsory. In order to further
encourage larger usage of indigenous cottonseed oil in vanaspati
manufacture—the following excise rebates are being given:—

Percentage of cottonseed oil in vanaspati Fxcise rebare )
(per tonne of cottonseed oil)

(i) o—10% Nil
(ii) 10—207%, Rs, 200/-
(iii) 20—30% Rs. 2%0/-

(iv) Above 309, Rs. 200/-



APPENDIX III

(vide Introduction)

Analysis of the action taken by the Government on the recommen-
.dations contained in the Fifteenth Report of Estimates Committee

1I

III

Iv.

(Fifth Lok Sabha)

’

Total number of recommendations

Recommendations which have been accepted by Government (Vide
recommendations at S. No. 1,2, 3, 4.5.6,7, 8,9, 10. I1. 12, 13, 14,
15.18,19,20.21.22,23,24,25,26,27,28,20.30,31,32. 33, 34, 35.37, 18,
39,40, 41, 42, 43, 44, 45: 46,47, 49, and 50).

Number ,

Percentage to total .
Recommendations which the Committee do not desire to pursue in

view of the Government’s replies (Vide recommendations at S. Nos.
36 and 40)

Number .

Percentage to total . .

Recommendations in respect of which final replies of Government
are still awaited (vide recommendations at S. Nos. 16 and 17)
Number, ., , , . . . . . . .

Percentage to total |,
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